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ORDER 

The 	application . 	 :one ofthe Financial Creditors, 

against personal guarantor of Corporate Debtor Mits SNY Travels 

Solutions India Pvt. Ltd., under:.S0.0.0t1 	 •:cod..0„ .The,  

learned cottnel.. states that name of the::: IRP has not been  

:
proposed 	applicant, hence the:isame be appointedby the 

Bench and seeks to invoke' :$ectiork. 9.6. .1617 Interim Moratorium. 

Considering the.submissions made by the learned tounsel, that 

the copy of this application are already been served to the. present 

respondent, .•- perapnat,, guarantor 	well as to the.,  :::tyt* nal 



Corporate Debtor and in view of neither CIRP nor liquidation  

process pending against the said 	orate Debtor, we pass the 

following order  

We ad it 
	

p lication for the purpose o ection 96 to initiate 

Interim Moratorium: 

Registration  

Email ID: 

'id appoint Mr. Vii10.11•:•Kumar- -charp,ra 

1.:.twi4PQ01..00/2.017%,1$,./..I. 

liaragipiL Corn as IRP ,of the :present 

personal 
	

tor, Mr. Yoges Ku 	arma. Ps a 

.consequence the provisions of Section 96 are invoked and shall 

come in force. 1RP to submitre 	ourned to 26.03.2020. 
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